FORM A
PUBLICANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SURATGARH BIKANER TOLL ROAD COMPANY

PRIVATE LIMITED
RELEVANT PARTICULARS
1, Name of corporate debtor Suratgarh  Bikaner Toll Road
Company Private Limited
2. Date of incorporation of corporate debtor 20.02.2012
3. Authority under which corporate debtor is incorporated / | Registrar of Companies, Kolkata
registered
4. Corporate Identity No. / Limited Liability Identification No. of | U45400WB2012PTC174476
corporate debtor
5. Address of the registered office and principal office (if any) of | Registered Office: Divine Bliss, 2/3,
corporate debtor Judges Court Road 1st Floor, Kolkata,
West Bengal, India- 700027
Corporate Office: Baani Corporate
One 303, 03 Floor, Plot No. 5,
Commercial Central, Jasola, New Delhi-
110025
6. Insolvency commencement date in respect of corporate debtor | 01.12.2025 (Copy of the order
received on 02.12.2025)
7, Estimated date of closure of insolvency resolution process 30.05.2026
8. Name and registration number of the insolvency professional | Mr. Prawincharan Prafulcharan Dwary
acting as interim resolution professional Reg. No. IBBI/IPA-002/IP
Noo0331/2017-2018/10937
9. Address and e-mail of the interim resolution professional, as | Address: 407, Akchhat Tower, Pakwan
registered with the Board Cross Road, S.G. Highway, Bodakdev,
Ahmadabad, Gujarat, 380015
Email: dwaryprawin@gmail.com
10. Address and e-mail to be used for correspondence with the | Address: 9-B Vardaan Tower, Near
interim resolution professional Vimal House, Lakhudi  Circle,
Navrangpura, Ahmadabad, Gujarat
380014
Email: cirp.sbtrc@gmail.com
11. Last date for submission of claims 19.12.2025
12. Classes of creditors, if any, under clause (b) of sub-section (6A) | Not Applicable
of section 21, ascertained by the interim resolution professional
13. Names of Insolvency Professionals identified to act as | Not Applicable
Authorized Representative of creditors in a class (Three names
for each class)
14. (a) Relevant Forms and (a) Web link:
(b) Details of authorized representatives www.ibbi.gov.in/home/downloads
are available at: (b) Not applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Suratgarh Bikaner Toll Road Company Private Limited on 01.12.2025.
(Copy of the order received on 02.12.2025)

The creditors of Suratgarh Bikaner Toll Road Company Private Limited are hereby called upon to submit
their claims with proof on or before 19.12.2025 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class NA in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 05.12.2025
Place: Ahmedabad

Prawinchgran Prafulcharan Dwaty.. .

Interim Resolution Professional
IBBI Reg. No.: IBBI/IPA-002/IP-N00331/2017-2018/10937
AFA Valid upto: 31.12.2025
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Gig workers await the promise of Labour Codes

Will the Labour Codes
recently notified by
the government
ensure labour rights
for gig workers and
others in India’s vast
unorganised sector?

SHIVA RAJORA
New Delhi, 4 December

Raman (27) started working as a
deliveryman a few years ago, running
errands for up to 12 hours a day in the
national capital for food, grocery and
quick commerce platforms. Heisa
gig worker, and his life could be about
tobe changed.

Like Raman, there are 10 million gig
workers in India, according to a NITI
Aayog report, which projects the
number to grow to 23.5 million by 2029-
30. They are the foot-soldiers of India’s
informal service sector, but Raman is
unaware of this status, let alone his
entitlements as a worker — an irony
given that the national capital where
Raman works is powered overwhel-
mingly by the service sector.

“Idon’t know what ‘gig work’ means. I
ride 10-12 hours a day and manage to earn
enough to keep my life going. Beyond
this, I have no connection with any of
these apps; nor do they provide me any
other benefit like insurance or pension,
apart from my earnings,” said Raman.

This situation is likely to change now.
That’s because nearly five years after
Parliament passed four Labour Codes,
reforming and consolidating the 29
existing labour laws, the Union govern-
ment on November 21 notified them for
implementation.

The four Codes — on wages (2019),
industrial relations (2020), social secur-
ity (2020) and occupational safety,
health and working conditions (2020) —
aim to modernise labour regulations,
enhance workers’ welfare and align the
labour ecosystem with the evolving
world of work, including gig work.

The Code on social security recogni-
ses gig workers for the first time in the
country and provides for framing of wel-
fare schemes for them, covering health,
pension, education and disability cover.
These are things that have remained out

Covering the unorganised sector
What experts say

What Codes say

m Gig and platform
work is defined for
the first time

® Aggregators must
contribute 1-2% of the
annual turnover, capped
at 5% of the amount
paid/payable to gig and
platform workers

of reach for most workers in India’s
teeming and unregulated informal
sector, including gig workers.

“Idon’t have much knowledge about
these new Codes. But ifitis true, it is
good.Iamstill young, yet there are so
many people who are old and do this sort
of work. They have no social security to
fallupon. Let’s see when these things
come into practice,” said Raman.

Apart from recognising gig work, the
new Codes also mandate employers
must all provide appointment letters
and minimum wages for all workers. But
experts caution that the execution of the
new Codes remains key to their success.

Gapsinthe Codes
Santosh Mehrotra, research fellow at IZA
Institute of Labour economics said that

= Mandatory appointment
letters and minimum
wages to all workers

m Fixed-term employees
to get all benefits
enjoyed by permanent
employees (EPF, ESI,
timely wages, minimum
wages)

and enforcement

unclear
m Difficult to ensure

though the recognition of gig and plat-
form work was a necessary reform, the
contribution mechanisms for social
security benefits and enforcement path-
ways remain unclear.

“Tracking contributions or verifying
employment histories would challenge
even well-staffed regulators. The cre-
ation of a ‘gig workers board’ risks creat-
ing a separate bureaucracy, akin to the
construction worker board — with
money being collected, though rarely
disbursed to those it was meant to help,”
he added.

Social scientist Dhiraj Nite of Ambed-
kar University argues that the new Codes
have not reformed labour laws in two
critical areas — provident fund and
insurance for workers. The threshold set
for employers to extend the Employees’

m Contribution mechanisms

pathways for social
security to gig remain

minimum wages, as more
than half of the workers
are deprived of them

m \Weakened inspection
regime dilutes
enforcement, leading
to violations

m The Occupational Safety
Code excludes 80% of
labour force in home-based
and micro-enterprises from
security and safety checks

Provident Fund and Employees’ State
Insurance has been left untouched —a
workforce of 20 and 10 respectively.
Anyone employing fewer workers is
absolved of this responsibility.
“Moreovet, the Codes put much faith
in digital compliance, electronic filing
and online grievance systems. This can
potentially undermine small businesses,
asthey do not have the capacity to deal
with such sweeping changes,” he added.
By exempting factories with fewer
than 20 workers, the OSH (occupa-
tional safety, health and working con-
ditions) Code excludes nearly 80 per
cent of India’s labour force, who
include home-based, micro-enter-
prises and informal workers, from
accessing social security benefits.
Similarly, other provisions like mini-

mum wage remain hard to enforce.
Recent data from the UN’s International
Labour Organisation (ILO) shows that as
much as 62 per cent of the unskilled
casual agricultural workers and 70 per
cent of workers in construction said they
were not paid minimum wages in 2022.
“With weakened inspection and
enforcement systems, workers are
already deprived of minimum wages —
even in the formal sector. How will the
new Codes ensure that it is followed in
the informal sector? An abysmally low
national floor-level wage, which too
will vary in different regions, will force
many states to reduce existing mini-
mum wages,” said a labour economist
requesting anonymity.

All about rule-making

KR Shyam Sundar, professor of practice
at the Management Development Insti-
tute (MDI) in Gurugram, said that since
labour is a concurrent subject, the new
Codes empower states to notify their
own rules locally, which may make the
rollout uneven. There is every possibility
that it will again lead to a maze of rules
and regulations, thus undoing what the
Codes aimed to achieve.

“The legislative process has left a
lot to be desired as it has put undue
weightage on the rule-making process
because of the ambiguity in the Codes.
It may result in a situation where a
worker in one state might enjoy bene-
fits unavailable in another or a factory
being regulated differently across state
lines,” he added.

A 2023 study by the V'V Giri National
Labour Institute (VVGNLI) had cau-
tioned that the rules framed by various
states and union territories under the
Labour Codes had “too much” diver-
gence and went against the basic ethos
and spirit of the Codes.

As of today, West Bengal, Tamil
Nadu, Kerala, Karnataka, and Delhi are
yet to pre-publish draft rules for the four
Codes, which may delay the rollout.

Labour secretary Vandana Gurnani
told Business Standard that the thrust
remains on ensuring uniformity and
harmonisation in the state rules,
although they have the flexibility to
adapt the rules to local context.

Unions unimpressed

Apart from the implementation chal-
lenges, the new Codes also face resis-
tance from many trade unions, who
termed them a “deceptive fraud com-
mitted against the working people”.

Thejoint platform of 10 central trade
unions (CTUs) — consisting of Indian
National Trade Union Congress
(INTUC), All India Trade Union Con-
gress (AITUC), Centre of Indian Trade
Unions (CITU), Hind Mazdoor Sabha
(HMS) and Self-Employed Women’s
Association (SEWA) among others, have
warned of nationwide protests.

Tapan Sen, general secretary, CITU,
said the simplification exercise has
been used as a “cover to dilute and dis-
mantle” existing protective provisions
in the Industrial Disputes Act, Factories
Act, and Mines Act Contract Labour
(Regulation and Abolition) Act among
other laws.

“Rather than strengthening rights,
the new Codes dismantle job security,
dilute the role of labour departments
and push the entire workforce into
precarious employment. They consti-
tute the most sweeping and aggressive
abrogation of workers’” hard-won rights
and entitlements since Independence,”
headded.

Amarjeet Kaur, general secretary,
AITUC said provisions like raising the
notice period of strikes from 14 days to
60 days, and increasing the minimum
workforce threshold for requiring
government approval for lay-offs
curtail the bargaining powers of trade
unions and workers and give more
power to employers.

However, the Bharatiya Mazdoor
Sangh (BMS)-led Confederation of
Central Trade Unions (CONCENT)
welcomed the notification of the new
Labour Codes as a “landmark and
progressive reform” that replaces
fragmented, outdated colonial-era
labour laws, thus benefiting 400 million
unorganised workers.

“The new code presents a unified,
contemporary, transparent and worker-
centric framework. The universalisation
of social security under the new Codes is
a transformative milestone in India’s
labour history,” it said.

With the Centre aimingto roll out the
new Codes before April 1 next year, a
showdown between the Centre and
trade unions is one scenario experts
point to. It remains to be seen whether
the government is able to iron out the
creases around implementation or
whether trade unions will succeed in
mobilising a broader ‘labour movement’.

In either case, the fate of millions like
Raman — who struggle to keep pace
with a rapidly evolving workplace —
hangs in the balance.
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Cosmo First ¢
Abead Ablways

COSMO FIRST LIMITED
Regd. Off: 1¢ Floor, Uppal's Plaza, M-6, Jasola District Centre, New Delhi -110025
CIN: L92114DL1976PLC008355 Tel: 011-49494949
E-mail: investor.relations@cosmofirst.com, Website: www.cosmofirst.com

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS
OF PHYSICAL SHARES

In accordance with SEBI circular no. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97
dated July 2, 2025, shareholders of Cosmo First Limited are hereby informed that a
special window has been opened from July 07, 2025 to January 06, 2026, for re-
lodgement of transfer deeds. Shareholders are requested to note that this window is
only for re-lodgement of transfer deeds, which were lodged prior to the deadline of
April 01,2019 for transfer of physical shares and rejected/returned/not attended due
to deficiency in the documents/process/or otherwise.

Shareholders who wish to avail the opportunity are requested to contact our Registrar
and Share Transfer Agent, Alankit Assignments Limited at 4E/2, Alankit House,
Jhandewalan Extension, New Delhi -110055, email: rta@alankit.com or the Company
at investor.relations@cosmofirst.com.

The Company's website, www.cosmofirst.com, has been updated with the details
regarding the opening of this special window and further updates if any, shall be
uploaded therein.

For Cosmo First Limited
Sd/-

Jyoti Dixit

Company Secretary

Place: New Delhi
Date: December 04, 2025

G = EICHER

EICHER MOTORS LIMITED
CIN: L34102DL1982PLC129877
Regd. Office: Office number 1111, 11th Floor, Ashoka Estate, Plot Number 24,
Barakhamba Road, New Delhi - 110001
Telephone: +91 11 41095173
Corp. Office: #96, Sector 32, Gurugram - 122001, Haryana
Telephone: +91 124 4445070
Email: investors@eichermotors.com, Website: www.eichermotors.com
Notice for Loss of Share Certificates
Notice is hereby given that the following Share Certificate(s) of Eicher Motors Limited (‘the
Company”) have been reported as lost/misplaced/stolen by the below mentioned
registered holder(s) and they have applied to the Company for issue of duplicate share
certificate(s).

Name of Folio No. | Certificate Distinctive Nos. No. of shares
Shareholder No. From To |(Face value Rs.10 each)

S Punnaiah 53525| 41957 | 4193801 4193900 100
90999 | 18842585 | 18842684 100
91000 | 18842685 | 18842714 30
91001 | 18842715 [ 18842719 05

Ratan Kumar Deb 25164 35173 | 3515401 3515500 100

jointly with Purnima

Deb

Purnima Deb jointly| 25165 35174 | 3515501| 3515600 100

with Ratan Kumar

Deb

Any person who has a claim in respect of the said certificate(s) should lodge his/her claim
with all supporting documents with the Company at its registered office address at Office
No. 1111, 11th Floor, Ashoka Estate, Plot No. 24, Barakhamba Road, New Delhi-110001,
India. If no valid and legitimate claim is received within 15 days from the date of publication
of this notice, the Company will proceed to issue duplicate share certificate(s)/ Letter of
Confirmation to the person(s) named above subject to verification of all documents and no
further claim would be entertained from any other person(s).

For Eicher Motors Limited

Sd/-
Atul Sharma
Company Secretary & Compliance Officer

Date : December 04, 2025
Place : New Delhi

RAMCO SYSTEMS LIMITED
CIN: L72300TN1997PLC037550
Registered Office: 47, P S K Nagar, Rajapalayam - 626 108
Corporate Office: 64, Sardar Patel Road, Taramani, Chennai - 600 113
E-mail : investorrelations@ramco.com Website: www.ramco.com
Phone: +91 44 2235 4510/6653 4000, Fax: +91 44 2235 2884
SPECIAL WINDOW FOR RE-LODGEMENT OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI circular No.SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated
2" July 2025, shareholders are informed that, a special window is opened only for
re-lodgement of transfer deeds, lodged prior to 1* April 2019, and which were
rejected/returned/not attended to, due to deficiency in the documents /process/or
otherwise.

This facility of re-lodgement will be available from 7" July 2025 to 6" January 2026.

Shareholders are requested to re-lodge such cases with the RTA, latest by
6" January 2026 at the following address:

Cameo Corporate Services Limited (Unit: Ramco Systems Limited)
‘Subramanian Building’, No.1, Club House Road,

Chennai - 600002. Tamil Nadu, India

Phone: +91 44 4002 0700

Online Investor Portal : https://wisdom.cameoindia.com

Website : www.cameoindia.com

The lodger must have a demat account and provide its Client Master List (‘CML’),
along with the transfer documents and share certificate, while lodging the
documents fortransferwith RTA.
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3,62,10,830/- 4. TN firen &5 - Ieel ded - MesTe fSfet
ieft F AT 7 TAET G, AR, e T IF, TR,
TH AT FERT T i 5, ST AaE. 99,05,690/-1
Frfererett <t farg stmm e <t <ifam fafer 19.12.2025 @/ 5.30 =<1
Fifarer S ToEq SRR S SeETse 9T Sl ST ekt 2| e

For RAMCO SYSTEMS LIMITED
Sd-| | Emrer o afterd foram ST 2 A SHehT STHeRRY HT5 STIh Jed1Ee 9T
Place: Chennai MITHUN V NEWN ~ :
Date: December 04, 2025 company secrerary| | qf‘]q;ﬁafl =T T 5 5 A T fopa STeITT, foT 1S T
Far fHforaT st wiehd ToraT Sfieha Fi 1 ATFR 7 & a8
HUlera 2
Y. ATEAH/123322/2025 wETseres (6./1.)
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HARAT ELECTRONICS

QUALITY. TECHNOLOGY. INNOVATION.
BHARAT ELECTRONICS LIMITED

(A Govt. of India Enterprise under the Ministry of Defence)

e "
‘Har Ek Kaam Desh Ke Naam’ CIN: L32309KA1954G0I000787

Registered & Corporate Office: Outer Ring Road, Nagavara, Bengaluru - 560 045.
E-mail: secretary@bel.co.in. Website: www.bel-india.in. Ph: 080-25039300.

NOTICE
Transfer of equity shares of the Company to
Investor Education and Protection Fund (IEPF)

NOTICE is hereby given that in compliance with the provisions of the Investor
Education and Protection Fund Authority (Accounting, Audit, Transfer and
Refund) Rules, 2016 (“Rules”) and Section 124(6) of the Companies Act
2013, the Company is mandated to transfer all such shares in respect of
which dividend has not been paid or claimed for Seven consecutive years or
more to the Investor Education and Protection Fund (IEPF).

In accordance with the provisions of the Rule, individual notice has been sent
to the respective shareholders at their latest available address available with
Company/Registrar and Share Transfer (RTA) records, inter alia providing
the details of shares being transferred to IEPF and the list of such
shareholders is also displayed on the website of the Company at
http://www.bel-india.in/investors/#dividend

In this connection the concerned shareholders are requested to claim the
unpaid/unclaimed dividend amount(s) on or before February 22, 2026,
for the F.Y 2018-19 and onwards failing which such shares shall be
transferred to IEPF. The shareholders may note that upon such transfer,
both the unclaimed dividend and the shares transferred to IEPF including all
benefits accruing on such shares, if any, can be claimed back by those
shareholders from the IEPF Authority after following the procedure
prescribed under the Act.

For any queries on the above matter, shareholders are requested to contact
the company’s Registrar and Share Transfer Agent, Integrated Registry
Management Services Pvt Ltd., No. 30, Ramana Residency, 4th Cross,
Sampige Road, Malleswaram, Bengaluru — 560 003. Telephone: 080-
23460815/16/17/18. Fax: 080 23460819. E-mail: irg@integratedindia.in.

For Bharat Electronics Limited

Sd/-
Bengaluru S Sreenivas
04 December 2025 Company Secretary

8th Floor, Plate-B, Block-2, NBCC Office Complex, Kidwai Nagar (East),
New Delhi-110023, Tel : 011-69297100

[RULE 8(1)]
POSSESSION NOTICE

Banashankari 3rd Stage, Bengaluru, KA 560085
CIN: L22130KA1996PLC020728; Company website: https://www.cyberscapeindia.com

NOTICE OF ANNUAL GENERAL MEETINGS AND E-VOTING INFO
Notice is hereby given that the 26", 27", 28" and 29" Annual General Meetings of the members of the
Cyberscape Multimedia Limited, is scheduled to be held at 10 a.m., 11 a.m., 12 p.m., and 1 p.m., on
Wednesday, the 31 December 2025 at the Registered Office of the Company situated at# 50, 5" Cross,
6" Main, 7"Block, 4" Phase, Banashankari 3° Stage, Bengaluru - 560 085, to transact the business set
out in the Notice of AGM . The Notice convening the AGM and the Integrated Annual Report for the
financial years 2021-22, 2022-23, 2023-24 and 2024-25 will be sent only by e-mail to all the members of
the company whose e-mail address are registered with the company / Registrar / RTA / or DP, and will
also be available on the company’s website. Pursuant to Section 108 and other applicable provisions, if
any, of the Act read with Rule 20 of the Companies (M & A) Rules, 2014, the Company is pleased to
provide the facility of remote e-Voting to the shareholders, to exercise their right to vote to the resolutions
proposed to be passed at the AGM, on the company’s website. The remote e-Voting period begins on
28/12/2025 (from 9 a.m.) and ends on 30/12/2025 (at 5.00 p.m.). E-Voting shall also be made available at
the AGM venue for the eligible attendees who have not cast their vote through remote e-Voting and the
cut-off date for determining eligibility of members for voting through remote e-Voting is 30/12/2025. Only
a person, whose name is recorded in the Register of Members or in Register of Beneficial Owners
maintained by Depositories as on 30/12/2025 ("cut-off date") shall be entitled to avail the facility of
remote e-Voting. Members who have acquired shares after the dispatch of the Integrated Annual Report
through electronic means and before the cut-off date are requested to refer to the Notice of AGM for the
process to be adopted for obtaining the User ID and Password for casting the vote. The instructions for
remote e-Voting and e-Voting during the AGM for shareholders holding shares in dematerialised mode,
physical mode, and for shareholders who have not registered their email addresses has been provided
in the Notice convening the AGM. Members who have cast their vote through remote e-Voting can
participate in the AGM but shall not be entitled to cast their vote again. The Board of Directors of the
Company have appointed Mr. KV Suresh Kumar Reddy (ACS 25753, CP 20764), Proprietor of M/s.
Suresh Reddy & Associates, Practicing Company Secretary, as the Scrutinizer for conducting voting
process in a fair and transparent manner. In case of any queries relating to voting by electronic means,
please refer the Frequently Asked Questions of shareholders and the e-Voting user manual for
shareholders available at the download section of helpdesk.evoting@cdslindia.com. Members are
requested to carefully read all the Notes which are set out in the Notice of the AGM and instructions for
joining the AGM, manner of casting votes through remote e-voting during AGM. Contact and detailed
information about the AGM and the company is available on our website.

Date: December 4, 2025 For Cyberscape Multimedia Limited,
Place: Bengaluru Sd/- by Anand S K, Managing Director

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SURATGARH BIKANER TOLL ROAD COMPANY PRIVATE LIMITED
RELEVANT PARTICULARS

Suratgarh Bikaner Toll Road Company
Private Limited

20.02.2012
Registrar of Companies, Kolkata

Name of Corporate Debtor

N

Date of incorporation of corporate debtor

Authority under which corporate debtor is
incorporated / registered

w

4 | Corporate Identity No. / Limited Liability U45400WB2012PTC174476
Identification No. of corporate debtor
5 | Address of the registered office and Registered Office: Divine Bliss, 2/3, Judges Court

principal office (if any) of corporate debtor | Road 1st Floor, Kolkata, West Bengal, India- 700027
Corporate Office: Baani Corporate One 303, 03rd
Floor, Plot No. 5, Commercial Central, Jasola,

New Delhi-110025

6 | Insolvency commencement date in respect | 01.12.2025
of corporate debtor (Copy of the order received on 02.12.2025)
7 | Estimated date of closure of insolvency 30.05.2026

resolution process

Whereas the undersigned being the authorised officer of IDBI Bank Limited under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 0f 2002) and in exercise of the powers conferred under Section 13(12) read
with rule 3 of Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
23.09.2025 calling upon the Borrower AAA Powertech (Partners Mrs Suman Sharma|
and Mr Ashok Kumar Sharma) to repay the amount mentioned in the notice being
Rs. 3539525.77 as on 22.08.2025 with further interest and charges thereon within 60 days|
from the date of the receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below, in exercise of powers conferred on him under sub-section (4) of section 13 of
Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the 03rd day
of December, 2025
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of IDBI Bank
Limited for an amount of Rs. 3539525.77 as on 22.08.2025 with further interest and
charges thereon.
The borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

DESCRIPTION OF THE PROPERTY

8 | Name and registration number of the Mr. Prawincharan Prafulcharan Dwary
insolvency professional acting as interim Reg. No. IBBI/IPA-002/IP N00331/2017-
resolution professional 2018/10937
9 | Address and e-mail of the interim resolution | Add: 407, Akchhat Tower, Pakwan Cross Road, S.G.
professional, as registered with the Board | Highway, Bodakdev, Ahmadabad, Gujarat, 380015
Email: dwaryprawin@gmail.com
10| Address and e-mail to be used for Add: 9-B Vardaan Tower, Near Vimal House,
correspondence with the interim resolution | Lakhudi Circle, Navrangpura, Ahmadabad, Gujarat
professional 380014 Email id: cirp.sbtrc@gmail.com
11 Last date for submission of claims 19.12.2025
12| Classes of creditors, if any, under clause (b)| Not Applicable
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13| Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14| (a) Relevant Forms and a) Web link: https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at:

b) Not applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a

1. All that part and parcel of the property consisting of Flat No TF 8, 3rd floor, Plot No 74,
Sec 5, Rajendra Nagar Taluka, District Ghaziabad, State- UP
Onthe North by: NA Onthe South by: NA
Onthe Eastby: NA Onthe Westby: NA
Together with all buildings and structures thereon and all plant and machinery attached
to the earth or permanently fastened to anything attached to the earth.

corporate insolvency resolution process of the Suratgarh Bikaner Toll Road Company Private
Limited on 01.12.2025. (Copy of the order received on 02.12.2025)

The creditors of Suratgarh Bikaner Toll Road Company Private Limited are hereby called upon to
submit their claims with proof on or before 19.12.2025 to the interim resolution professional at the
address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors

2. Allthat part and parcel of the property consisting of Flat no-F-1, First Floor, Front Side,
(HIG), PlotNo.MM-9, DLF Ankur Vihar, Loni, Tehsil & District Ghaziabad Uttar Pradesh
Onthe North by: NA Onthe South by: NA
Onthe Eastby:NA Onthe Westby: NA
Together with all buildings and structures thereon and all plant and machinery attached
tothe earth or permanently fastened to anything attached to the earth.

Date: 03.12.2025 Sd/-, Authorised Officer,
Place: New Delhi IDBI Bank Ltd.

may submitthe claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to
actas authorized representative of the class NAin Form CA.

Submission of false or misleading proofs of claim shall attract penalties. sdl

Prawincharan Prafulcharan Dwary

Interim Resolution Professional

IBBI Reg. No.: IBBI/IPA-002/IP-N00331/2017-2018/10937
AFA Valid upto: 31.12.2025

Date : 05.12.2025
Place : Ahmedabad




FORM A
PUBLIC ANNOUNCEMENT
{Urder Ragulalion § of Ihe Insohency and Bankrupdcy SBoard of India
[Insalvency Resalulion Process for Corponate Persans) Regufstons, 201G)

FOR THE ATTENTION OF THE CREDITORS OF

SURATGARH BIKANER TOLL ROAD COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

! Suratgarh Bikaner Toll Road Company
| Privade Limilad

1 | W of Corporade Deblor

&

SAPHE AAPRELSAATH HAMAARA
AAVAS FINANCIERS LIMITED
CIN: Le5922RIZ011PLCO34297
Registered and Corporate Office: 201-202, Znd Floor, Southend Square,
WMansarovar Industrial Area, Jaipur 302020, Rajasthan, India
Tel: +91 141-4659221 | E-mail; investorrelations@aavas.in | Website: www.aavas.in

2 | Data of incorporation of corporale dabdor [ 2062, 2012

3 | Authary undar which corporete dabforis | Reqgistrar of Campanies, Kolkata
ncarporated | registarad |

4 | Corparate identity No. | Limited Lizaiity | UAS4DOWE2D12PTC1 74476
identificalion No. of corporate deblor |

4 | Address af the regatersd office and | Registered Office: Cwine Blls. 203 Judges Cour
nrincipal office |if any) of compiarale deblor | Rioed 15t Floor, Kolkats: 'West Bangal, India- 0007
| Corporate Office; Baani Comarate One 303, 03nd
| Floor, Fiod Ko, 5, Commercial Canlral, Jasala,
| Mty Cledhi-110025

i | Insciventy commencamant daba in respec! | 01.12.2025
ol corparale deler | iCapy af the order recehed on 02,92, 2025)

i
T | Eslimated date of dosura of nsolwancy 30.05. 2026
ekl ln process

8 | Name ara.re;,'izilraljun nurmber al tha M. Pravaincharan Prafulcharan Cwary
nisahvancy prafessional acting as inbanm iy, Mo, 1BBEHPL. D012 NOD33172017T.
resakilion professional | 2inanoar

9 | Addrezs and a-mal of the intenm 'l.‘;GJ:I".III:.'F-i Add; 407, Akchhat Tower, Palowan Cross Road, 5.6
prafessional, s regishemd will the Board | Highway, Bodakdey, dhmadanad. Gujaral. 280015

Add; 9-8 Vardaan Towear, Mear Vimnal Houss,
Lakhiai Carghe, Masrardpura, Shradishad, Guyes
SH0014 Emal ol cimp shirci@gmakoom

10| Addness and e-mal b be used [or
camespandencs wath e inhEnm eakiben
arafessinal

1 |19 12,2045

| —
:

Lot date lor submission of daims

12 Classes al credhars, # any, under clausa () Mot Applicable
ol sub-secion G} ol secton 21, ascitain
by the inbim resalution professional

134 Hames al insahvency Prolessionas | Mot Agplicatie
dentfied toact as Autharsed
Renrasepdative of craditors In a-class

{Three names for aach class)

| &} Web ink: hifps:ibbl gov intamatdownloads
b} Mot spolicahla

14| |a} Relewant Froems and
Ib| Detaiz of authonzed represeriabves
ara evalable sl

Mol 15 |'r_::|_.":I!|' G 1l B Mol U$r||:ﬂr|g.' Larw Tribuna fas ordaned We cammensemenl ol 2
porporate insahancy rsalilion process of e Suraigarh Bikaner Toll Road Company Privale
Limited or (112 2025, (Copy of the order received on 02.12.2025)

The crediars of Suratgach Bikaner Toll Road Company Private Limited are hereby calied upen (o
gubmit ther claims with peoaf onoor befare 49,12 2025 to the inderm resslution professional & the
acdress menlicned againslentny a. 10

The financial craditons shal submit Sheir ciams with prood by elecsronic means oaly. All ather crediars
many submil the claims with proofin person, by pestar by elactonic means.

Alinandial cradiler balanging %-a chass, & Ebad againsd the entry No. 12, shall ndicats s chocs of
aufherized repressentative from among e el msivendy protesslonals lished dgaral endry Mo 13 o
actag allhorzed representatve of the class MY n Form G,

Submissianof fakee or mislending proafs of claim shall piines penalties s
=

Prawincharan Prafulcharan Dwary

Infarien Rasmufion Professonal

BB Reg. No.: IBBINPA-DOZIR-ME03I3 201 7201 8110857
AFA Yalid upta: 31122025

Dale-; 05, 12.3025
Place : Ahmedabad

DAILY
BUSINESS

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION
(Notice pursuant to Section 110 of the Companies Act, 2013 read with
Rule 22 of the Companies (Management and Administration) Rules, 2014)

The Members of Aavas Financiers Limited (“the Company”) are hereby informed that pursuant to the provision
of Section 108 and Section 110 and other applicable provisions of Companies Act, 2013 as amended ("the Act")
read together with Rule 20 and 22 of the Companies (Management and Administration) Rules, 2014 {including
any statutory modification(s) or reenactment (s) thereof for the time being in force), (“the Rules”), Regulation 44
of the Securities and Exchange Board of india (Listing Obligation and Disclosure Requirements) Regulation, 2015
|"SEBI LODR Regulations”), [inciuding any statutory modification(s) or re: enactment{s) thereof for the time
being inforce), Secretarial Standards issued by Institute of Company Secretaries of India on General Meeting (“SS
-2") and the relaxation, clarifications and guidelines prescribed by the Ministry of Corporate Affairs (the 'MCA'),
inter-alia for conducting the Postal Ballot through remote e-Voting vide General Circulars No. 14/2020 dated April
8, 2020, General Circular No. 17/2020 dated April 13, 2020, General Circular No. 20/2020 dated May 5, 2020,
General Circular No., 092023 dated September 25, 2023, including General Circular Mo, 092024 dated
September 19, 2024 and latest being the General Circular No. 03/2025 dated September 22, 2025 issued by
Ministry of Corporate Affairs, Government of India (collectively the “MCA Circulars”), the Company has
completed electronic dispatch of the Postal Ballot Notice on Thursday, December 04, 2025 alang with
Explanatory Statement, through National Securities Depository Limited [(MSDL) to those Members whose Email
address are registered with the Company/ MUFG Intime Private Limited {formerly known as Link Intime India
Private Limited] ("RTAY)/Depositories and wha are holding shares as on the cut-off date fixed by the Company (.2,
Friday, Movember 28, 2025 in accordance with MCA Circulars and Securities and Exchange Board of India
Circufars (" SEBI Circulars”), for seeking their approval in respect of the Resolution mentioned in the said notice.

The Pastal Ballot Motice is available on Company's website at www aavas.in, the website of the Stock Exchanges
i.e, BSE Limited (www.bseindia.com) and Mational Stock Exchange of India Limited {www.nseindia.com), the
website of NSDL at www.evoting.nsdl.com. Member who does not receive the Postal Ballot MNotice may
download it from above mentoned website,

Pembers are requested to provide their assent or dissent through e-Voting only, The e-Voting facility is provided
by ND5L. Some of the important details regarding the e-Voting are provided below:

Cut- off date for determining the Mernh;zrs entitled | Friday, November 28, 2025
to vote (voting rights shall be in proportion to the
Equity Shares held as on this date)
Commencement of e-Voting period

End of e-Voting Period_
Scrutinizer

From 09; 00 AM. [I5T) on Monday, December 08, 2025
Up to 05:00 P.M. (I5T) on Tuesday, January 06, 2026

e L T PSS S

Mr. Rupesh Agarwal, failing him; Mr. Shashikant Tiwari,
failing him, Mr. Lakhan Gupta, Practicing Compary Secretaries

Panner of e-Voting by Members holding shares in dematerialized mode, physical mode and Members who have
not registered their email address has been provided in Postal Ballot Notice, The-manner in which Members, whao
have forgotten the User 1D and Password, can obtain/generate the same, has also been provided in the said
Motice, The e-Voting facility shall not be provided beyond the end of e-Voting period. Further, the Members who
have not registered their email addresses are requested to register their email addresses with their respective
Depasitory Participants (DP).

Members whose name is recorded in the register of members/register of beneficial owners as on the cut-off date
fixed by the Company i.e, Friday, November 28, 2025 maintained by the depositories shall be entitled to
participate in the remote e-Voting otherwise Members should treat this Postal Ballot Natice far infermation
purpose onhy.

The Board of Directors have appointed Mr. Rupesh Agarwal (Membership No. 416302, COP No. 5673}, failing
him, Mr. Shashikant Tiwari (Membership No. F11919, COP Na. 13050), failling him, Mr. Lakhan Gupta (Membearship
Mo, F12682, COP No. 26704), Practicing Company »ecretaries and Partners of M/s Chandrasekaran Associates,
Company Secretaries, as the Scrutinizer for conducting the voting processin a fair & transparent manner,

In case of any queries, you may refer the Frequently Asked Questions (FAQS) for Members and e-Voting user
manual for Members available at the download section of www.evoting.nsdl.com or send a request at
evoting@nsdl.com or contact to Ms. Prajakta Pawle, Executive or Ms, Pallavi Mhatre, 5r. Manager, National
Securities Depository Ltd., 301, 3rd Floor, Naman Chambers, G Block, Plot No- C-32, Bandra Kurla Complex,
Bandra East, Mumbal- 400051, at the designated e-mail address: evoting@nsdl.com ar at telephone nos.; +91-
22-4886-7000 who will also address the grievances connected with the voting by electronic means. Members
may also write to the Company Secretary and Compliance Officer at the Company's e-mail address

investorrelations@aavas.in. For Aavas Financiers Limited
Sdy-

Saurabh Sharma

Company Secretary and Compliance Officer
(Membership No. ACS- 60350)

Place: Jaipur
Date: December 04, 2025

beloved mother of Shri Harshavardhan Neotia

Her kindness, warmth, and gentle presence shaped our lives with

quiet grace, and her absence leaves a void that words cannot fill

The values she lived with, and the love she shared,

will continue to guide us forever

& i .{3;@;};5}4., o,

In loving remembrance:
Gayatri Neotia
Harshavardhan & Madhu Neotia
Smriti & Gautam Morarka
Shraddha Neotia
Parthiv & Mallika, Paroma
Priyanka, Pranay, Ishani & Kartikeya

and the extended Ambuja Neotia Parivaar

. Ao .

Prayer Meet
7th December | 4:00-5:30 PM
Residence: 7/2 Queens Park, Ballygunge, Kolkata -700 019

With profound sorrow, we announce the demise of

Smt. Krishna Neotia
wife of Late Shri Vinod Neotia and

PRIME COMMERCIAL LAND

FOR SALE

SUITABLE FOR SCHOOLS, HOSPITALS, SHOWROOMS,
3/5-STAR HOTELS, PREMIUM OFFICE SPACES, MALLS,
AND HYPERMARKETS.

SIZE RANGING FROM

6000 Sq.Ft

to

25,000 Sq.Ft

BANG ON
80 FT ROAD

With ORR - PRR
Connectivity.

RENTAL SPACES AVAILABLE AT PRIME LOCATIONS

SIZE RANGING FROM

20 Cents
to
o Acres

RACE
COURSE

Heart of Coimbatore.

KRISHNAGIRI | REDHILLS, CHENNAI | POLLACHI, COIMBATORE
1LAKH+ SQ. FT. SPACE AVAILABLE AT EACH LOCATION

MYSURU
® 9513710808

COIMBATORE
M 9962528005 ‘

SMT. KRISHNA NEOTIA
(24th January 1941 - 2nd December 2025)

AmbujaNeotia

BRI

CHENNAI
36369702065

“Her gentle presence was our quiet strength, and her love will remain our guiding light.”
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Fifteen months after S

fleeing Bangladesh, A
Awami League leaders
live in limbo — torn
- between hopes of
=~ returning and adapting

(X

*'_hunua of “this-izjustastopover” quickly

(=]

na

== nostalgia & uncertainty

to life in Kolkata, battling

Fohit Khanna & Dabachic Komar | TN

Sturned hostila,
Eolleata has plased home :i'N:I_F From

uvnlm ing wilh supgoriers in Do

desh, planning a veturn. Bat as i

theweels burned i
i thedr sty i the eity sntoeed the second
mastof them ars now faeinga rmiber

trying to find

WBWKIN RH-I.TRDK For mest '\-‘tﬁln
exile, restaurants serving Bangladeshi
cusing, eapecially the anes on Free School
Stroot, Holkata's ‘mini Bangladesh' (pics
abowe and right), provide some solace when
the yearning for & taste of home etrikes

— whi: ey
simeethen

s e befiie their nest
taike them Back i their
WL heciny fopever lecone

4 hoime away from home, like several Eu-
=rupeen couniries and the US have become:
Zpermanent cxiles formuch of the Bemgla-

“deshl intalllgortsin?

=How s This Home?'
Irendy tentative signs of Foals being
'k on this side nf the horer ar
awing. One frmmer diplomeat has put
10 1 e south Kolkata sclicol, even
himsel” s strted “earninga L
3 Ty writing freclanee. The wives of
“many of the leaders-in-cxile hove started

of Bengal's mur'r

Eronn ho

dia in Avg WES and bes

1 flat bn bl ing eom-

o
sister, who had ccane down me Cm\nda
to o how her brothorand = H}nl] i

mme home am'r along tima),
and silence, untl sorme-
It Ef(ftrf.ur ksl nokl (How is

“We are I ing a somewhere-in-the-
midedle-of- nowhere existence, and really
I

CANnOt say Tzt now

=
the yearning for home food siviles away
And YouTube and social me-
dia come in handy when {F

s or s i becones oo much.
mm‘ .mlml}-‘d(]lcmm.p\‘.

s Za WhateApp group to leep in touch “bal,  cannot deeids whether w i atart uhatitute to
ety i enol calling Eollkatn our homw wo former  into fullblown dogry nmn.
howaare”, Aformer cabinet minister's minister’s wife Jome away from
piks af “arjusimonts”, ko tha  bame — dofinic ¢ hawnn? 1 veqily HUAS To Think OF Unfinished Work'

Eue central comit-

feh foe Bang-

How Hasina loyalists are
a home in ex1le

Phcgs: Supera Grawan|

when | thinkof i The Al.general s
Pefary. wiko was oneal the buskest palitl
clans from B-u--.‘.‘-a(!vdh'.-, last elected
wabunet, nsed 1o spend most of his e
wvisiting project sites ond tmldlns W

ers’ meetinga \m« auddenly, T ha

etrewts of Dhaka nowsdays,
brought up in a very progressi
coameapelitan covitonment, Butl many —&
of us do slip into nostalgi, and that tri
BOTR AN CMOTinnal eriE1s,” 2he says
s ol many of the leaders-in. =
aregleda \ma

“Dheshi u]luL]l] — w]n
quikfog
ilk.\

]
&

more th e for nyself, lrr'u:l
Bertrand Husse est Hemingway

s Winston Choreh il speoches 1even
reTEad Mar

{3 nm= Hundred y«-m

saysal IL‘"I[.'HI tment Jlmunmlmllnlulll
on e outskirts of Holkata,

Mioat of hiscofleagaes and (heir fam-
ily members hove been farced to keep o
ofile in Bolkatn beemuse of soeu
e cand inlogiet wito o
an influential AL laader now in Kolksta,
aftan Sips Into “sadness, ot Aopros.
sion” for ot betng alile 1o treat patients
“But i A saerifiee 1
have to
pulls me out of that mood of desponid-

ooy, she sws,
Many of these pol

b

Thhe bies) way 13 Lo kl.\.u onesell en-
LﬂEl:\l— :cull:m .o\.cl’.- mthh'rud»r: AL

o(hours

(R I||n||
less former diplomat is trying to ke
afloat by writing freelance. “T was on

HEMINGWAY, 'DESHI
BHABHI'... HOW THEY
ARE COPING

> Exiled wives swap coping tips

on a Whats&pp group named
‘Deshi Bhalihi®

> Former ministers joke about
‘adjusting' to Bengal's sweet
chutney instead of khatta

> Some netas read Hemingway and
Marguez to fight loneEness

= Families rely on Kelkata's ‘mini
Bangladesh™ food spots wher the
yearning gets too much

io visa; oy family mem

bt bien i vain ” snether minister
in the eystwhile Hazina rabinet says.

e Viss Wikl make it easier

bers, A Lo

“The mass resistanc

Apa's (elder
lies cranumed o

bt i he BED (11
ol Iynchings wod vindalismar
iomy of property — as well
down on AL keaders nnd th
Shelkh Hasina o
minisiration and th
meznt thatmany of g
£ gt 15 momthe, 4z they tey tn form o

-ld]u-m 1g 1o this
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‘\5: woll. Rt Illi‘]\’\ i
d‘mher m!
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1 miss my work th
Obzidul Quanler roed o
in the last LiN:
projeets areur

spur | ninsler
A number of
nd that burts,

That ‘Khatta’ Taste Of Home

3
i of [I‘H'-IHI a—rk\‘mr.rn[ he

L.!] A gl far 5
like the Jamaat lhu[__e you ape on the

for me tnstay in indiaand laok lor amore —gh

B OEDEFAMIMES thal  regEular job,” he s
Practical problemsaside, San m
“the tibgue Davinirs of Bangkules
gets nosialeic, “A visit o Bangladeshi 2
restaurants in the Free Schoul Streel -
oren, an odda at Nandan or Rabindra =&
Sodan koops ue gaivg when memories of =
home &b Friends in Kolkata hav

s hurried and un-
cir leader Hosina

gathar intognifeages arwd lmh‘lm@{.al\ﬂ By v cuppaor i made me kol

fex]. Thalast 15 months have not exactly &t kome afler the mmnm rhange. Bul -

bean spent mg nutaf ¢ home 15 Tep * hepdrs.
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Manwal them ho
Lnbng Ina * grow £SLLKITLfoE \.

wch better eitlier

new reality takes

tho l\ mmmlnnmm toanind
channel. A ot of locals used to p:nliwl

no harm in g thore o watch nows
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e signs of o chinging midset 0
sanse people whoopposed os i the pul
We draw Faith frorm that."

Bengaluru South City Corporation
Office of the Exceutive Engincer, Jayanagara Divisicn,
Office Budding, 38th Cress Ruad. 18th Main Road,

4th T Black, 560 041.

| No EE/BSCC/JN/TEND/02/2025-25_Date: (4.12.2025

= CORRIGENDUM NDTIFICATION

%] MODERN COACH FACTORY, RAEBARELI

E-Tunder Notice He. mm«s{am Dlﬂallhﬂf'ﬂﬁ.
Deuly Chief F-e-m«ll Raaturali i and o8 babaf ol

ETerah
Nt of Woes, | honmu of dn !iLIJ &llmu—smw« paany (ETP| 9t ospaat i)
-0
Mars.

NCFREL Tandar Mo, : 31
(Opaning of Terdr: 26122020 Compten

WW{TTZd TAMIL NADU NEWSPRINT AND PAPERS LIMITED)

HagEhapuram - 638 156, Warur Dist. Tamil kadu.
MOTICE INVITING TENDER

. Rajiv Ganki University of Healt Scierces, Keataa w

Ath T Block, Jayanegar, Bengaluru 560044

3NREa1'E Ba D3 A0k I SUDMT
ima oo, o

Sub: G
Ref:

i aof Short Term Tender
Tender Nofifcation No. EEBSCOAUNTENE

s inncie gein

26, Dated: 19.11.2025

Tender Ha. oriptien Due date scin Tel:+81-80
5. 16, A v Cont (Ra) : ¥ LEEAS40, 00, Dl 1 -
b EG2013 | Procussrantof Sodivm Hyreeuahit for Uk - 1. [18.42.2025| | Ref: ROUHSIHELINET/2025-2612 Datec 22112025 | -
offira an not aibwvad for i tendee Gnd Gy Juch manul ofke| 253617 | Pocuremant of CEFL Pluy Serow Feaderfl 3300 o0 o ] REQUEST FOR PROPOSALS
700 o Pt va, s kg o1 e Rastviys TEPS wetste| | DOG158 | Fert 10 1-5773038 NOG: GONGU e e FELIET REANE adts A
Corgendire W any wll be nssed n TMPL Websiie ard NIC Podal| : % Invhas propdealdirany o Mo
O Chl gl orly rn:ma.um.rwnzu.a Epl“:uu EriPirebcic w::n.mpl.:um "I | Publishers of e-resourses (from India and abroad) for

With reference tn the above subject and tendar
= No EE/BSCOUNTENDOZ/2025-26, Dated: 19.11. 2025,
< tender was called and due to technical reazons ahove work
“|and the calendar of evanis has been rham.‘.eu All ather ferms
-l and condiion remains
Calendar of Events: As per modified dates: {1} Pre-bid
- Mesling Dato and Time: 08,12.2025 at 3:00 p.m. {2} Last Dats
and Time for Receipt of tenders: 17.42.2025 upto 4:00p.m.
{2) Datz and Time of Opening Technical bid 18.12.2025 at
4:05 p.m. {4 Dailc and Time of Opening Financial bid:
| 18.12.2025 ot 4:05 p.m. or afier Technical bid apgroval,

B Division, BSCC_|

CEIR-Caniral Mechanical Engineenng Research
Inctitute, DUrgapur, 3 prerier Instiuts undar the

PRI Tandor2025 TNPL - Mlader af bapetis

Railway Recruitment Cell
Eastern Railway
11th Floor, NKG Bull 14, Strand Road, Kofkata
SE?I F

« 700001

No. RRC & Guides
M!S—&MB {Open Advertisement) issued on D2.07.2025,

the followng mrrectlans are hereby notified rcgnrdng

Licensing/subscription'one- ime- purchese, beassd on the
types ol the materials like

e+-books, teaching<eaming multimedia course materials, g- | =
leaming materials, Intemclive anatomy leaming materials,
paint-of-cara resources and other academic content related
health eriences field for Under-graduatas, F'nst-g'euuale
faculty ard - The prap alithe | =
datzils fo understand tha mduc“z. senices and acocesa.
The proposal from agents, channel partners or distributors
are nol accepied. The proposal should include price for
HELINET . The proposal should be submibed

tha Essontial Ed lifization for Leval-1 (Erat,
Group 'D'} posts as manhonnﬂ in Para 3.0 of tha netification.

through email 1o Registrar, RGUHS, Bengaluru shall be |

*RCouncd of Scientific and Incusinal Resezmch, | | This i des the earier p related t0 | | sant on or before Cacamber 20, 2025, with a subjact line
Minmry of S & T Gowe of fndi tha aducational qualficalion praseribad 1or tha said posis *RFP for HELINET, RGUHS, 2025-26" Format of the
FORM A applications from the citizens of India for flling upof one Caorrigendum in Para 3.0 of the Notifieation Mo: proposal b A
PELIG AN N T {(UR) pos for Security Officer in pey keval-7 of the 7th RRG/ERISc0ULS & Guides GUGta2025-2020 . %
. CFC pay matrix at CSIR-CMER. Durgapur. For detailed |Open Advertisement) Sdi-
FOR THE AT |EN'||n|1 0F 1|| ud\r:rll:selnenl & subrnisson of the online epplication Categury. Lavel-1 (Ersiwtilz Group D), RGUHS, :
GARH BIHAN! JLL R PRW 1'5 LIMITED the interesied eligible candidstes may kg on te it In the dated =
IJ"|: In:\ltubc website, www.cmeri.res.in — career —» 10lh pase fram Covernment _recognized annd on =
E = »Adit. No10/2035. 10t pess from G
w4 1] | Prata tiitae . of ini Agpe Carlificate (NAC) approved by NCVT, (%, DEPARTMENT OF WOMEN AND CHILD
=2 | Uteniimopentar oi comarme detor INW.M? Revised Qualification: 10th Pass OR ITI OR Equislent OR =
EE mm}ummmnun Fegesar of Coepasdes. Kol Depart t of Mi & Geol Matinnal Appranileeship Cersficata (NAC) graniad by NCVT.
f= Lo I 2 partmen ines eology ® Al other required qualifications, Including the Scouts
R e iy | Mo #49, Khanijn Bhavan, Racs Course Rood, Bengalaru-3¢ | | & Guides Qualifications for Erstwhile Group "D (Level-1)
A E-mail: dir-mines@kamataka gevin posts, shall remaln unchanged as specifled In the original | [No: DWCDVZ025-261NDO0ED
o Bl Lottt | s i 15 == ificai TENDER FOR SUPPLY DF SAREES [UNIFDRM)
E Plo, Pt s 5, Gommercie Goste, each Ho. DMGML hasel Dated: 03.12.2025 INCRKER AND H
| Mo D41 00025 - "
'\b:‘_- 0 | msoweaty conmemanent in s spect J&;“h i s ion { MH_‘”J‘I“_’!} = [Karnataka
e recetend o I | 0 view bove modification, inorder to ancura faimess | | Dogartmant of Wem d Child Dovelopmant heroby imiba:
SR The Dapartment of Mines and Geology is calling tendsr iy B T e

B_: i e carm iy Al s
—| A et i )
- . 3 bty
1| st raiznd et slie dematite
= o
o Prasiacharsn Pahdztams Oaary |

prodsssonal os gt Wi fa B

‘i sné r-ral & baumd fr

for auction of old Iron Ore stock lying in the i

and compiance, the Administraton has decided o rm-open the
online

stock yards and generaied lmn Ore Fines at sponge
Iran Piartunder various notifications through MSTC.
Elgibiity conditons, terme and conditons, date and
time for pariicipating in the elecironic auction are
pravided in the Tender Document. Separate Lot wise
suction notifications are pubkshed in MSTC poral
Tender Documents, netificstions, updales and other
celails for the e=auction process of respeclive lots shall
be available in slectronic form only &t the website of
MSTC Lid.

for 15 days for
the ion only "1 granted

by NCVT* [Excluding 10th Pass)

1) The orline applcation link w4l remain actve from 10:00 hrs.

of D5H22025 to 18:00 hrs. of 1322025 on ofcial webaits

teshnical end fnancial kendera (Two cover System) from officilly
regiglorad and eligive suppliiers for the supply of SAREES|T
|UNIFDRM) to ANGANAWADI WORKER AND HELPERS [AWH) z
in the State of Karralaka, rlerssted bidders shall submil the bids

of RRC/ER. {2) ONLY hose easentiol
ia "ITIEquivalent/NAC srunlad by NCWT"

10th Pass) are permittad te apply durlng this perled.
{3) Candidates who have slready applied sarlier with:
» 10Hh Pass, OR « 10t Pass + [T, 0 » 10th Pass + Enuivaient,
OR » 10th Pass + NAC Dualification need NOT apply again
Tneir aarier valid. ) or multiple
applicatons will be liable to ba rejected.

For Eligitiliy Norms, Scouts & Guides gualifications, medical

T it
o)l appicibe

Lo
soporae wssharcy meoldin pocess of e Sumgin Sk
lIﬁNm\n)’?’.ﬁ‘uMd!WwﬂMWlNlﬂ

= mmmmmmdmatmg 032

Tell Rassl Compary P

[
althe

tp:
ucsearch/search.jsp

The auction of old stock for each lotis "ASISWHERE IS
AND NC COMPLAINT BASIS". The i bidders

fees, other oriteria, and the mu'unmenl
T achvised o refario [ el

For aducaﬁonal qualifications, pleasa refer to the revised
qualifization Dcrngsrliu‘n.cum In’md:znt Motice. Both Datailad

shell ascertaln the guantity and guality of the

sl ek g vy . 10,

1780N ARSI Profesing
BRI Feg. K [BEURR SOUP T T U0
AP upios AZHE

&

Ome: 125000
Pa Al

4 5

are befare padicipstion. The
Department is not respensible for any disputs arsing
efter confirmation of the bid.

m-impartant Notica

mhmpcmnl are avsilabla me""' ial wehst
ol Ralway Recruitment Call, Eastern Railway, Kolkata,
arg. The \Im( for the onling
flor Candi wlho J arantid by NCYT

{Excluding 10th Pasa]| will be avallablz cn the O¥ficial Notice

through of Harrataka Public P
s ). Tenderer shall depost e
EMDin ith the tendar documeant

1. Terder documen! availabie for dowmlvad: Dake: 4-12-2025
2. Pra-bid meating Date: 08-12-025 at 1100 AM
3. Leat dats and Thne foe uploading enling queres in Kamalaka
Pubilc Procusernent poral Daes 11-12-2025 up 1o 5:00 PM
4. Lot dato for receipt of Tendar Data: 02-07-202€ by 5:00 PM
3. Operleg of Techrical bid Date: 05-01-2026 alar 10,00 AM
6. Fized date foe apaning of fnancial kel 05.01-2008 alter 190040
Caples of tendsr end tencer d are |
avallae fiom (&) Tender invitng aulhorly — Direcior, Departmen|
o Wermen and Child Devalopmant, Bangaluru [b) Stale Tends:
Bulstn Oficer - Deputy Sacratary, Departmant of Women and
Child Develapment and Empowermant of Diffasertly Abled and
Senior Clizens, Bengalwu, Furher detalls may be cblalned

Interesied bidders may vistthe MSTC Lid website. Board of RRC-ERMOL mebsile: www.rroer.org Twarr i o of. e -oiet - Dieciir (JCELS), Depamngnkiof
Chairperacn, Railwoy Roenmmonl Coll, | | Women and Child Developmert, Anand Flan circle, Bengaluy
Sell- Eastarn Raitwayoleata | | g 4o 060-22353780).
DIRECTOR ““"”.
- 5 Dopt. of Women and Child Dovelopmont, | - =
of Mines & Geology NS Anand Reo Circle, Bengaluru : 9
e A S R At i T TITT T T TTPTTTTITT ,..49.,.“‘...., reemyrreT
9 10 1 12 13 14 15 16 17 23 24 25 26 27 =8 30 31 32 33

3
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